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MR. CHAIRMAN: Now the hon. Minister will move the motion.

THE UTTAR PRADESH REORGANISATION BILL. 2000

| - THE MINISTER OF HOME AFFAIRS (SHR!I L. K. ADVANI:. Mr.
Chairman, Sir, | beg 1o move:
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That the Uttar Pradesh Reorganisation Bill 2000, to provide for the
reorganisation of the existing State of Uttar Pradesh and for matters
connected therewith, as passed by Lok Sabha, be taken into consideration.

At this point, | do not wish to say anything more except to say that
a long-standing desire of that region is being implemented today. For over
75 lakh people residing in that region, it is a day of celebration, it is a day
of rejoicing, though | would concede that the creation of a State by itself
does not guarantee development, does not guarantee progress. It opens
possibilities for exploiting the fullest potential of that region and | am sure
that the new State and the Central Government together would ensure that
the purpose for which they had dreamt this dream for a long time would be
fulfilled. That s all. { commend this Bill to the House and | hope that we
would be able to pass it uhanimously.

MR. CHAIRMAN: Now, there are two amendments, by Prof. Ram
Gopal Yadav and Shri Balwant Singh Ramoowalia, for reference of the Bill to
a Select Committee of the Rajya Sabha.

PROF. RAM GOPAL YADAV (Uttar Pradesh): Sir, | move:

"That the Bill to provide for the reorganisation of the existing State
of Uttar Pradesh and for matters connected therewith, be referred to a
Select Committee of the Rajya Sabha consisting of the following Members
namely:-

1.  Dr. Manmohan Singh

2. Shri S. Ramachandran Pillai
3. Shri Janeshwar Mishra

4. Shri Ranjan Prasad Yadav
5. Shri 5.R. Bommai

6. Shri Sangh Priya Gautam

7. Shn Kuldip Nayyar
8. Shn Rajeev Shukia
9. Shri S. Viduthalai Virumty
10. Shri Satish Pradhan and

11.  Dr. Alladi P. Rajkumar
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With instructions to report by the first day of the naxt Sessior.”
SHRI BALWANT SINGH RAMOOWALIA (Uttar Pradesh): Sir, | move:

"That the Bill to provide for the reorganisation of the
existing State of Uttar Pradesh and for matters connected therewith, be
referred to a Select Committee of the Rajya Sabha consisting of the
following Members, namely:-

wanl

Dr. Raja Ramanna

Prof. Ram Gopal Yadav

Shri Amar Singh

Shri Ranjan Prasad Yadav
Shri S. Ramachandran Pillai
Shri Nana Deshmukh

Shri Shankar Roy Chowdhury
Dr. Manmohan Singh

Shri Kapil Sibal

Shri Kartar Singh Duggal
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11. Shri Kuldip Nayyar
12. Shri Viay J. Darda
13. Shrimati Jayanthi Natarajan
14. Shri Sharief-Ud-Din Shariq and
15. Shri R. Margabandu
With instructions to report by the first day of the next Session.

The questions were proposed.
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MR. CHAIRMAN: The next speaker is Shri Manohar Kant Dhyani;
but it is 1 0’ clock now. Should we sit through the lunch?

SOME HON. MEMBERS: No, Sir.

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu) : We can dispense
with the lunch-break because there are two Bills which have to be passed.
Cne is the Uttranchal Bill and the other is the Bihar Reorganisation Bill. We
have hitherto cooperated with you. Those Members who want to have
lunch, let them go and have it, but the House should continue.{nterruptions)

SHRI SATISH PRADHAN (Maharashtra): Sir, the House should
continue. Those Members who want to have lunch, can go and take their
food. There is no problem. But others will go ahead with their speeches.
(Interruptions)

it Aewre woiw (afead amet): R YT 9o T €)Yl &, 39 Re g @R
£ ... (aEEaF)...

M R e (ReR) W, W Ra wrayt # B @ w8 A
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MR. CHAIRMAN: | think, yesterday, we had decided that we will
pass these Bills.(Interruptions)

3 aoEa fe WwEien @R, 3 & 92 F I 40 e & "
N 1., (araur). .

SHRI NILOTPAL BASU (West Bengal): No, Sir. A concrete
discussion took place in the morning that we cannot pass these two
legislations. We can take up only the Uttranchal Bill. That was the
understanding reached on the basis of which...{nterruptions)

248



{10 AUGUST, 2000} RAJYA SABHA

MR. CHAIRMAN: Mr. Nilotpal Basu, yesterday, we had discussed,
and Mr. Pranab Mukherjee and everybody said that we will pass both the
legislations. All parties will fully cooperate...{nterruptions)

SHRI NILOTPAL BASU: No; Sir. (Interruptions)

SHR! MD. SALIM: Yesterday we had discussed the Chattisgarh
Bill.. {nterruptions)

MR. CHAIRMAN: Now, the present question is, should we sit
during the lunch period. | think we can dispense with the lunch-break.
Those Members who want to have lunch, can go, and the discussion will
continue. {nterruptions)

AN HON. MEMBER: Sir, please adjourn for the lunch..¢nterruptions)

SHRI MD. SALIM: How can it be, Sirl We are doing it every day.
interruptions) It cannot be like that. (Interruptions)

SHR!I S. VIDUTHALAI VIRUMBI: An understanding was reached
that, definitely, we will pass one Bill and start the discussion on the second
Bill. In case, it is necessary...(nterruptions) We want to see that the two
Bills are passed today, if possible. {/nterruptions)

SHR!I NILOTPAL BASU:. It was never decided like this.
{nterruptions)

AN HON. MEMBER: Sir, lunch is not the criterion. (interruptions)

SHRI NILOTPAL BASU: If somebody is saying.. ..{nterruptions) but
there is no assurance on behalf of any party ...{nterruptions)

MR. CHAIRMAN: Basically, the gquestion is: shall we sit through the
lunch hour?

SHRI VIDUTHALAI VIRUMBI: Yes. {interruptions)

MR. CHAIRMAN: Okay, we will sit through the lunch hour. The
next speaker is Mr. Dhyani. But before Mr. Dhyani speaks, | have to make
an Obituary Reference; then the discussion will start.

OBITUARY REFERENCE

MR. CHAIRMAN: | refer with profound sorrow to the passing away
of Shri S. Nijalingappa, an eminent Gandhian, on the 8™ August, 2000 at the

age of 98.
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